28  Matters raised [RAJYA SABHA] with permission

The second problem is that so far as States like Assam is concerned, there is a heavy
dearth of doctors. That is why the Assam Government, during the last fifteen years, opened
three medical colleges in addition to the existing three medical colleges. Now, under this
system, what will happen is that students from different States will take admission and
pursue their studies in Assam, and after getting their degrees, they will never go and work
in Assam. So, the problem of dearth of doctors will persist in Assam. Sir, another thing is
that as per our Constitution, education is a State subject. Now this kind of imposition by
the Medical Council of India and the Central Government is a direct threat to the federal
structure of our country. So, my request is that considering the career of lakhs and lakhs
of students of our country, the HRD Ministry and the Law Ministry should take up the

matter and move the Supreme Court for modification of this order. Thank you.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the issue raised by the

hon. Member.

SHRI SITARAM YECHURY (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I also associate myself
with the issue raised by the hon. Member.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the issue
raised by the hon. Member.

DR. E2M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I also associate
myself with the issue raised by the hon. Member.

DR. VIJAYLAXMI SADHO (Madhya Pradesh): Sir, I also associate myself with

the issue raised by the hon. Member.

Huge pendency of cases in various courts of the country
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SHRI ANAND BHASKAR RAPOLU (Telangana): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI ANAND BHASKAR RAPOLU (Telangana): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I also associate myself

with the issue raised by the hon. Member.
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SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the issue raised by the

hon. Member.

3} Ug9 FHR 91 HelS, H W B 39 [I9 § Ig HRa1 g

i} IF wrepTer AT (STR y<w): wEIed, H W Bl 59 favy | g dRa gl

i} 3reft saR Y ([ER): Ae1ey, H i W &1 39 vy & 9wg dxar gl
el wEwer WA ([8R): 7815y, § W W4 31 39 95y 9 9g o<l g
3. e FIR A1 (AER): 7eiey, # ff W 31 39 vy & wag dxar gl
et AER fheas (B<ivTe): HRIed, H Wi 393 &l 39 favy 3 W g &l g

-

SO I SYEQSNUEINT VC SIS S PF- SUNPOPOY-Ou 2

@f;«

SR I ARTE (3rH): WRI Y, § ff WY 3l 39 fawy | g el g

Siercht YopenT TAteRt (3 yen): HEled, H i Wi 3l 9 vy & weg aRd gl

et IO UTfed (RIS Heled, § fl W 1 39 fawy 4 9wg a3l gl

31. faeraaedt wmet (qe uewn): 9y, § o W &l 59 vy | g Bl gl

it yire foramdt (TR e wEiey, # o W & 59 favy | g dRanr gl

#} YAITAR BT (3RT): FRIS, H ¥l W Bl 39 vy | g a1 g

4 g TGS (FERTE): HEIe Y, H W 31 39 vy 9§ weag dRar gl

it Ite fawarar (@ifeem): Aeiea, § ¥ Wi 31 9 fawa | Ig FRa1 gl

1. T FE A6 (SR o) Aeled, § fl W a1 39 favy & 9g axar gl

SHRI SITARAM YECHURY (West Bengal): Sir, I support the contention that Shri
Sharad Yadav said. I just want to add one thing. I want the Government to respond. When
the National Judicial Appointments Commission Bill came, a large number of Members
in the House had opined that you should convert this into a National Judicial Commission
that will also deal with appointments, transfers etc. of the judges. That was not done.
That was not accepted by the Government. Now, that appointment done. That was not
accepted by the Government. Now, that appointment strength is under suspension. This is
happening here. How do we clear our backlog? What is the road map of the Government?

Sir, you as the Chair, must ask them to please tell the House. ... (Inferruptions)...

fTransliteration in Urdu Script.
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SHRI SITARAM YECHURY: They will have to respond.

SHRI PALVAI GOVARDHAN REDDY: Sir, there should be a discussion in the
House on the failure of the Government.
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it W™ AgH: W ... (au™)...

MR. DEPUTY CHAIRMAN: You convey the feelings to the hon. Law Minister for

speedy action.

il JE&AR FER AHha: AR, AT AGR Bl il =T 3R BT 2, I H convey
PR G ....(FALTH)....

Increasing incidents of custodial deaths,

particularly in Maharashtra

SHRI HUSAIN DALWALI (Maharashtra): Sir, as per data provided by the National
Crime Records Bureau, incidents of custodial deaths in India have consistently been very
high. In 2013, 97 incidents and in 2014, 92 incidents of custodial deaths were reported.
It is shocking to note that in 2014, 2/3rd of deaths occurred in cases where people were
not remanded to police custody by courts, which means that not only were they illegally

detained but they died while in custody.

Mabharashtra has reported the maximum number of such cases year-after-year with
34 in 2013 and 21 in 2014. Despite repeated complaints, the State Government is not
doing much to prevent the same. In 2014, the Bombay High Court had directed the
State Government to install CCTV cameras in all police stations. But, even after 1%
years, the only progress on the matter is that tenders have been invited! Nothing has
been done. In January this year, the court reprimanded the State for failing to comply
with its order. It is also worth mentioning that in this case some findings were laid

before the court and the court was pained to observe that majority of the cases of

custodial deaths involve people from the minority communities. #TelTId &1 SRIST 3T



